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Bhut Nath Vemma, S/o Late D N, Verme, aged 1bout 56 ye

&ra,

working for gesin a2z Loco Pilot (Paﬁaenger).iDSL, Eaztermn

Rellway, 2ndal, under Divisional Reilwey Manager, Eastern

Reilway, Asenzol at p:esent reziding at wtr. No. 825/33
South Colony, andal Pq$g andal, Diat Burdwan, PIN - 71332-

X P' Ji o
end Permanent Addresq - Near Sunrmae Dwariko ﬁcedcmy,

T

Baijnathpur, B, Deogha ro Pomt - Dcogharo DizteDeoghar,

Pin No-814112. . , o : » , \

/
i o+« Applicent
-.‘VS -
1. Union of India thivugh General Manager

Eastemn Reilwey, Fairlie Plzce, o

) _ L !
Calcutta - 1. '

2, Divizional Railway Maneger, : ILIRRG

Eastern Railway,’iéanédi. 713321 . P
3. Sr. Divis

sional Per sohnel Officer

Eestem Reflway, asansol. 41332

Sr. Divigzional Mechanicol Engineer,
Eastemn Railway, Asahaoi.j‘?ﬂSﬁh
5. Diviziona) Mecheanical Dng{;ccr (O&F)
Eaztem Reilway, asenzol, tngil.
o ) . .o Respondgnts
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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
No. O.A. 350/00037/2017 ] ' Date of order: 8.5.2017
Present : Hon'ble Ms. JayaDas Gupta, Administrative Member
For the Applicant : Mr. C. Sinha, Counsel |
For the Respondents ~ Mr. SK. Das, Counsel
ORDER(Oral)

Jaya Das Gupta, Administrative Member:

The applicant has approached this Central Administrative Tribunal

under Section 19 of the AT Act, 1985 seeking the following reliefs:-

a) To set aside and quash the Impugned letter no. MP-223/0/10/2015
dated 31.7.2015 issued by DME (O&P), E. Railway, Asansol.

b) To set aside and quash the Impugned Special Medical Memo No.
G37/BN-129 dated 31.7.2015. ‘

¢) To direct the respondents to treat the period from 03. 08.2015 to
10.12.2015 as spent on duty with full pay and allowances.

d) To direct the respondents to return and/or credit the LAP’s which has

been debited during the period from 08.08.2015 to 10.12.2015 both
dates inclusive.

e) Any other order or orders(s) as the Hon'ble Tribunal deems fit and’
proper.”

2. It is the contention of Ld. Counsel for the applicént that a
representation dated 4.1.2016 is still pending and the same has not yet
been disposed of. However, the Ld. Counsel for the respondents submits
that he is not aware whether such representation has already been
disposed of or not.
3. Hence, it is ordered that if such representation has been made and
is not disposed of then the repfesentation déted 4.1.2016 shall be
considered)by the ap>propriate respondent authority within a period of three
months) from the date of receipt of a copy of this order strictly as per law and

a detailed speaking order shall be made which shall conveyed to the

applicant within a period of one week thereafter.
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4. ltis made clear that | have not gone into the merits of the case %nd
‘j | all points are kept open for the respondents to consider the same as per the
i ~ _ ' : S .

ag rules and regulations in force. ‘ R .
| ‘5. The matter isaooordingly.disposed‘l of L
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b . SRR | Administrative Member
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